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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YA-
 DAV):  (a)  to  (d).  The  Statement  on
 Industrial  Policy  presented  to  Parlia-
 ment  in  December,  1977  had  inter-alia,
 clarified  the  role  of  public  sector  in
 the  national  economy.  It  was  ciavified
 that  there  will  be  an  expanding  role
 for  the  public  sector  in  several  fields.
 Not  only  will  it  be  the  producer  of
 important  and  strategic  goods  of  basic
 ment  in  December,  1977  had  inter-alia
 tively  as  a  stabilising  force  for  main-
 nature  but  it  will  also  be  used  effec-
 tively  as  a  stabilising  force  for  main-
 taining  essential  supplies  for  the  con-
 sumer.  ‘The  public  sector  will  be
 charged  with  the  responsibility ‘of  en-
 couraging  the  development  of  a  wide
 range  of  ancillary  industries  and  con-
 tribute  to  the  growth  of  decentralised
 production  by  making  available  its
 expertise  in  technology  and  manage-
 ment  to  small  scale  and  cottage  indus-
 tries  sectors,

 The  programme  of  gradual  widen-
 ing  of  the  scope  of  nublic  ownership
 is  constantly  under  review  of  the  Gov-
 ernment  with  a  view  to  identifying
 fields  which  could  be  developed  under
 public  ownership.

 Big  business  interests  wnose  jndus-
 tries  are  likely  to  be  affected  will  na-
 turally  oppose  such  proposals.

 विज्ञान  ओर  प्रौद्योगिकी के  माध्यम  से  ग्रामीण
 बिकास

 1400. थी  दुर्गा  उन्  क्या  विज्ञान  ओर
 प्रोद्योगिकी  मंत्री  यह  बताने  की  कपा  रेंगे  कि:

 (क)  क्या  यह सच है  कि  प्रधान  मंत्री  ने  हाल ही में  हैदराबाद में  आयोजित
 भत  लकन

 कय
 द
 से

 प्रधान  मंत्री  (ओ  मोरारजी  देसाई):  (क)
 भर  (ज).  मैंने  3  जनवरी,  1979  को  हैदराबाद में
 भारतीय  विज्ञान  कांग्रेस  के  ced  अधिवेशन  में  निश्चित

 आमिर  विकास  को  एक  नई  और  प्राथमिकता

 विकास  कार्यक्रम  शामिल  हैं।  जिन
 ग  कार्यों

 नवीन्मेशों  के  क्षेत्रों  में  दर्शन  सहित  प्रशिक्षण  कार्यक्रमों
 बेहतर  परिवहन  व्यवस्था,  कम  लागत  के  मकान,

 11.59  hrs

 ANNOUNCEMENT  RE.  PRESENTA-
 TION  OF  THE  GENERAL  BUDGET

 MR.  SPEAKER:  Before  we  take  up
 the  next  item,  I  would  like  to  inform
 the  House  that  as  is  customary,  the
 House  would  adjourn  for  half  an  hour
 at  4.30  P.M.  today  to  re-assemble  at
 5  P.M.  for  the  presentation  of  the
 Genera]  Budget.

 12  brs

 PAPERS  LAID  ON  THE  TABLE
 ANNUAL  REPORTS  OF  DEVELOPMENT

 Counc,  FOR  TEXTILE  MACHINERY  os
 INDUSTRY  FOR  1976-77

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES):  I  beg
 to  lay  on  the  Table  a  copy  each  of  the
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 following  Reports  (Hindi  and  English
 versions)  under  sub-section  (4)  of  sec-
 tion  7  of  the  Industries  (Development
 and  Regulation,  Act,  1951:—

 (1)  Annual  Report  of  the  Deve-
 lopment  Council  for  Textile  Machi-
 nery  Industry  for  the  year  1976-77.

 (2)  Annual  Report  of  the  Develop-
 ment  Council  for  Textile  Machinery
 Industry  for  the  year  1977-78.
 (Placed  jn  Library.  See  No.  LT-
 3366/79].

 ANNUAL  REPORT  oF  CENTRAL  SILK  BoaRp,
 Bompay  FOR  1977-78,  NOTIFICATION
 UNDER  ‘ESsENTIAL  CommopitiEs  Act,
 ANNUAL  REPORT  ETC.  OF  TUNGABHADRA
 ‘STEEL  Propucns  Ltp.,  ENGINEERING
 Propucts  (InpIA)  ‘Lr,  RANCHI  AND

 HinpusTaN  MacHINE  Toots  ‘Lm.
 BANGALORE  FOR  1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRIMATI  ABHA  MAITI):  I  beg  to
 lay  on  the  Table:—

 (1)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Central  Silk  Board,  Bombay,  for  the
 the  Central  Silk  Boarg@  Act,  1948.
 [Placed  in  Library.  See  No.  LT-
 3367/79}.

 (2)  A  copy  of  the  Copper  (Prohi-
 bition  of  Use  in  the  Manufacture  of
 PVC  and  VIR  wires  of  domestic
 type)  Amendment  Order,  1978  (Hindi
 and  English  versions)  published  in
 Notification  No.  3.0.  732(E)  in
 Gazette  of  India  dated  the  26th  De-
 cember  1978,  under  sub-section  (6)
 of  section  3  of  the  Essential  Com-
 modities  Act,  1955.  [Placed  in
 Library.  See  No,  LT-3368/79}.

 (3)  A  copy  each  of  the  following
 papers  (Hindj  ang  English  versions)
 under  sub-section  (1)  of  section
 619A  of  the  Companies  Act,  1956:—

 (a}  (i)  Review  by  the  Govern-
 ment  on  the  working  of  Tunga-
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 bhadra  Steel  Products
 Limited, for  the  year  1977-78, .

 (ii)  Annual  Report  of  the  Tunga-
 bhadra  Steel  Products  Limited,  for
 the  year  1977-78  along  with  the
 Audited  Accounts  and  the  com-
 ments  of  the  Comptroller  and  Au-
 diter  General  thereon,  [Placed  in
 Library,  See  No.  LT-3369/79].

 (b)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Engi-
 neering  Projects  (India)  Limited.
 Ranchi,  for  the  year  1977-78,

 (ii)  Annual  Report  of  the  Engi-
 neering  Projects  (India)  Limited,
 Ranchi  for  the  year  1977-78  along
 with  the  Audited  Accounts  and
 the  comments  of  the  Comptroller
 and  Auditor  General  thereon.
 [Placed  in  Library.  See  No.  LT-
 3370/79},

 (c)  (i)  Review  by  the  Govern-
 ment  on  the  working  of  the  Hindu-
 stan  Machine  Tools  Limited,  Ban-
 galore,  for  the  year  1977-78.

 (ii)  Annual  Report  of  the  Hindu-
 stan  Machine  Tools  Limited,  Ban-
 galore,  for  the  year  1977-78  along
 with  the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library,  See  No.  LT-3371/791.

 NOTIFICATION  UNDER  FOREIGN  CoNTRI-
 BUTION  (REGULATION)  ACT

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 (SHRI  DHANIK  LAL  MANDAL):  I
 beg  to  lay  on  the  Table  8  ००  of  the
 Foreign  Contribution  (Regulation)  Am-
 endment  Rules,  1979  (Hindi  and  Eng-
 lish  versions)  published  in  Notification
 No.  8.0.  37(E)  in  Gazette  of  Indi
 dated  the  18th  January,  1979,  under
 sub-section  (3)  of  section  30  of  the
 Foreign  Contribution  (Regulation)
 Act,  ‘1976,  [Placed  in

 Library.
 See  No.

 LT-3372/79}.


